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MINISTRY OF LAW AND JUSTICE
(Department of Legal Affairs)
NOTIFICATION
New Delhi, the 13th February, 2023

S.0. 644(E).— In exercise of the powers conferred by sub-section (1) of section 3 of the India International Arbitration
Centre Act, 2019 (17 of 2019), the Central Government hereby makes the following amendments in the notification of the
Government of India in the Ministry of Law and Justice (Department of Legal Affairs), published in the Gazette of India,
Extraordinary, Part 11, Section 3, Sub-section (ii), vide number S.O. 2717(E), dated the 13" June, 2022, namely:—

In the said notification, for the words “establishes the New Delhi International Arbitration Centre”, the words “establishes
the India International Arbitration Centre” shall be substituted.

[F. No. A-60011/31/2022-NDIAC (L.A)]
Dr. RAJIV MANI, Addl. Secy.
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